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:1. 	8.5.8 	 ith the consent given by ie4rned counsel for 

both parties, we have admitted this case for hearing 

and we have proceeded to lear this natter on merits. 

2. 	The grievance of the petitioner is tiat he 

has been transferred to Agartala fr4T Bhubaheswr on 

administrative grounds since 2.9.193 3nd the petitioner 

has not yet carried out the order of transfer to 

Agartala as his representation has r-otbeen disposed of. 

The petitioner wants us to strike ddwn the order of 

transfer. Law is well settled that a transfer order can 

be struck down only if it is shown that the competent 

authorities have passed the order wiih is 4 malafide 

in nature and out of prejudice for the incumbent , the 

competent authority has passed this order. Nothing was 

shown to us by the learned counsel fbr the petitioner 

so as to strike down the order of transfer but it :ras 

told to us that the representation or cancelling 

the order of transfer is Still pending with the competent 

authority i.e, before the Director, beneral ,Civil 

Aviation ,iast Block No.11 and III Rmakrishna Puram, 

New Delhi ( Respondet No.2). We woi4d direct that the 

representation of the petitioner bel  disposed of within 

three months from the date of receipt of a cony of this 

ent. 
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Order N.1 dt 
18.5.87 lcontd.. 3. 	Thus, the application is ac ordingly 

disposed of leaving the parties to b?ar their 

own costs. 

Vice Chairman, 

Meribe "(Jud1,) 

sit 
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